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had issued in the context of Mr. Chag- 
Ia*s statement made it very clear that 
the appoinment of judge to the sup-
reme Court had been made on the 
basis of appraisement of merit of in-
dividual judges. That had been ir'ade 
very clear m my statement.

SHRI BASHIR AHMAD: The sal-
utary principle in respect of app^int- 
rr.ent « f judges is seniority. Sr> far 
as appointment of judges to the Sup-
reme Court is concerned, all the High 
Court judges have equal merit. The 
eld prirciple of appointment of judges 
en the basis of merit imports arbit-
rariness and 3hould, therefore, be
given up. The judges should be ap-
pointed only on the basis of; seniority 
and guide lines in this behalf should 
be laid down by the present Govern-
ment.

Mr. SPEAKER: lie  has already 
answered to this question.

SHRI O. V. ALAGESAN: It is a 
metier cf common knowledge that the 
various oorstituents of the Janata 
Party, before they came together and 
formed Government, were swear-
ing by the principle of seniority..
(Interruptions).

Mr. SPEAKER- Not in the appoint-
ment of Supreme Court Judges. (In-
terruptions) . Now, the Question Hour 

over.
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